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Demands of Central P.F. Employeey
Union

4533. SHRT RASA BEHARI BEHRA:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
Central Provident Fund Employees’
Union, New Delhi, have served a

Provident Fund Commissioner, Chair-
man, Centra] Board of Trustees, Em-
ployees Provident Fund for immediate
settlement of their demands;

(b) whether it is also a fact that
the Provident Fund Authorities have
not initiated any dialogue with the
union representatives in order to settle
the demands amicably; and

(c) if so, whether Government pro-
pose to instruct the concerned authori-
ties to start dialouge with the union
to ensure the fulfilment of their gen-
uine demands in order to avoid con-
flict in the office?

THE MINTSTER OF STATE IN THE
MINISTRY OF LABOUR (SHR1 T.
ANJIAH): (a) to (c). There are
two unions in the Central Office using
the game registration number and no-
menclature ‘Central Provident Fund
Employees’ Union. "One of the two
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factions, had serveq a notice dated
11-6-1980 for direct action for settle-
ment for their demands. The direct
action wag called off after a dialogue
with the Employees Provident Fund
authorities.

Kottavalsa-Kirandul Line

4535. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state: )

(a) whether it is a fact that his
Ministry have suggested to the Minis-
try of Steel and Mines for a separate
railway link ag an alternative to the
present Kottavalsa-Kirandul line to
take the extra load arising out of the
new steel plant at Vizag and Alumina
plant in Koraput District;

(b) if so, what are the main points
referred to by both the Ministries re-
garding the new-railway link;

(¢) what would be the approximate
cost for the construction of this line
and resources to be made available
from the Ministries; and

(d) wheh the decision would be
taken by the concerned Minjstries to
finance the rail link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b).
The provision of a new rail link
to connect the existing Kottavalasa-
Kiranduyl line with the existing Rai-
pur-Vizianagram line is under consid-
ertion in order to cater to the traffic
for the proposed aluminia project near
Koraput. The peed of thiy new link
wil] arise only if the movement of iron
ore on the existing Xottavalasa-
Kirandul line increases substantially
so ag to utilise fully the capacity
available on this line,

(c) the techno-economic survey is
being conducteq for the proposed rajl
link, the cost of which can be deter-
mined only after the survey is com-
pleted.

(d) the decision for investment on
the proposed rail link will depend on
the alumina project bing approved
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by the Government and after a firm
appraisal of the quantity of iron ore
required to be transported from Baila-
dilla to Visakhapatnam.

British know-how for Atomic power
Plant in China

4536. SHRI JAGDISH TYTLER:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether Government’s attention
has been drawn to reports in foreign
media that UK. has agreed to provide
know-how for the Nuclear Power
Plant to be put up in China in the
province of Guangdong;

(b) if so, whether Government have
sought any guarantees from MHer
Majesty’s Government against the
likely misuse of the know-how provid-
ed for the production of weapon grade
material as a by-product which will
in turn enable China to rapidly expand
its nuclear arsonal; and

(c) if not, whether Government have
fully considered the various implica-
tions vis-a-vis our security and peace
in the region?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT P. V. NARASIMHA
RAO): (a) Yes, Sir. A Hongkong
electricity concern, China Light and
Power company, ig undertaking a
joint feasibility study for a nuclear
power plant in the adjacent Chinese
province of Guangdong along with the
Chinese authorities. The company is
making use of the technical advice
and experlise of the United Kingdom
Atomic Energy Authority. According
to a British official] statement on 2nd
June, 1980 ‘“No decisions have yet
been made nor are they expecteq in
the near future”,

(by and (c). Since the proposal is
still in the preliminary stage, it is too
early to take up the matter with the
British Government. However, Gov-
ernment’s views on the peaceful uti-
lisation of nuclear energy and on the
necessity to ensure that any safe-
guards to be applied should be uni-
form and non-discriminatory, appli-





